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ORDER
Learned Counsel for the petitioner is present. Ld. representatives for the
RD as well as Official Liquidator are also present. In relation to the report of RD
and OL, it is seen that the same is available on record. In relation to the Income
tax Department, observations relating to R-1 Transferor Company are available
on record. In relation to the report/observations of other Transferor

Companies and Transferee Comparfies: Ld. Standing Counsel, Ms. Lakshmi &
Gurung, appearing for Income tax Department represents that some time may
be granted.

Taking into consideration the said representation, two weeks time is
granted finally to IT Department for filing their reply/observations in relation
to these Companies with an advance copy to be made available to the Ld.
Counsel for the petitioner . Petitioner to file reply, if any, before the next date
of hearing.
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